
IN THE CENrRJ ADMINISTRATIVE TRIBUL 
£ALCUTTBE N.. 

No. O.A.1016 of 1997. 

te of Order : 15.03.2004 

Present 

For the App]. 

For the Ist 

Hon'ble Mr. Nityananda usty, Judicial Mern1r 

Hon' bi e Mr, N. D. laayal, Administrative Memba r 

SUKUMAR C HATTERJE E 

vS. 	- 
UNION OF IiIA AND ORS. (M/o. DEFEICE) 

Mr. S.IDutta, counsel 
icant 	: Mr. T.K. BisWas, counsel 

Ldents 	: Mr. M.s.Banrjee, counsel 

ORDER 

MR. NITYAJ PRUSTY, 314: 

Heard i 	S.Kutta, id. counsel leading Mr. T.K.BisWas, 

counsel for eapllcant and Mr. M.S. Bairjee, ld..oünsel for 

the official respondents. 	 -, 

2. Mr. ]utt id. counsel aaring for the applicant stthmits tiiat 

by the passaç ? of tirn this application has already become infrudtuous I 

bec austht benefits as has been claimed by the applicant in ihis 

O.Z. has aire dy been extend in his faVOUr.1  Ld. counsel for the 

respondents b Its no objection to the above prayer made by the id, 

counsel tor t[je applicant, 

3 	In view J the above suthliSsions made by id. counsel for both! the 

parties, the C.A.  is cordingly dismissed as infructuous. HoWeve, 

there shall be no order as to c osts 	 H 

MEMBR(A) 

ASVS. 


